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oPEN COURT 

CEN T!iAL A!l\UNISTRMTIVE TRI BUNAL. ALLAHABAD BENCH 

ALLAHABAD 

Dated: Thi s the 4th Day of September , 1996 

ORIGI NAL APP LIC,...TICN NO. 234 of 1996 

Hon' ble Mr . s . Das Gupta AM 

CORAM • • Hon• ble Mr. T. L. Verma JM 
-.-.-.-.-.-.-... 

Krishna Deo Pandey ag ~d about 27 years • 

s on of Sri R. K. Pandey , R/0 173 

Bharat puri , Karvi , D:i strict Banda .. • • • Appli c ant 

C/A Shri K. P. Srivas t ava 

VERSUS 

1. Union of Indi a , thr ough t he 

Secretary , posts , Ministry of 

Communications , Govt . Of India , 

New De l hi . 

2 . The post Master Genera l • 

Kanpur Region , Kanpur. 

c 

3 . The Supr~intendent of Post Offices , 

Banda Divi s ion , Banda . 

4 . The Sub Pos t Master {L. S. G.), 

Karvi Sub office , 
District Banda .- - - - - - - - - - Respondents 
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0Rr£R( Ora 1) 

BY non1 ble Mr. s . Das Gupta A.M. 

Afte r going through the p l eadings 

in this O. A. we find that the app lica nt has 

challenged termination of his services, allegedly 

by an ora l order. We have also seen that the 

a r p lica nt had ea r li e r filed O. A. No . 655/ 95, 

cha llenging the order d ated 1. 2.1993 by whi ch 

his servi ces were t e rminated. At the . time of 

admissi on, an int erim order was pas s ed by which 

it was di rected that if any provi sional aPpoint­

ment of E. D. R. was rna de in Kar¥i P ost office , 

it would be ma de on l y after considering the 

candidature of the app lic ant . The reafter , i t 

appears t ha t the respondents reinstated the 

app lic a nt i n ser vicestating t hat the orde r in 

impugned ~ that O. A. ha d bec ome infructuous as 

it could not be served on the app iicant. That 

O. A. is s ti ll pending in this Tribunal. All tha t 

ha s happened subsequently is that the a pp lica nt• s 

services ha s been termina ted again. We do not 

see a ny r eas on for him to filet a~ fresh O. A. 

Subsequent develop ment c ou l d be added to the 

O. A. 655/9 5 by way of an amended aop lic ati on. 

Pre sent _O. A. iS, the ref ore, dismissed accordingly . 
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